
CENTRAL ADM IN IS IRA I IVE TR IBU NA L, ERNA KULAM BENCH 

O.A.No.611/97 

rriday, this the 6th day of June, 1997. 

CORAM: 

HON'BLE MR PU VENKATAKRISHNAN, ADMINISTRATIVE MEMBER 

HON'BLE MR AM SIVADAS, JUDICIAL MEMBER 

KU Suresh, 
Casual Labourer, 
Alathur Telephone Exchange, 
Alathur Sub Division. 	 - Applicant 

By AdvocateMr MR Rajandran Nair 

Vs 

The Sub Divisional Engineer, 
Telecommunications, 
Palakkad. 	 - Respondeiit 

By Advocate Mr James Kurian, ACGSC 

The application having been heard on 6.6.97 the 
Tribunal on the same day delivered the follo(.tng: 
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HON'BLE MR PU VENKATAKRISHNAN, ADMINISTRATIVE MEMBER 

Applicant who submits that he  is a Casual Labourer 

working in the Telecom Department states that though he has 

been working from 8.2.97 onuads hetas not issued with any 

certificate or identity card. He made a representation A-2 

in this behalf on 17.2.97, but there has been no response 
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from the respondents. He prays that the respondents may be 

directed to issue the casual mazdoord.dafltity card and certi-

ficate of work and to consider the applicant for temporary 

status in his turn. 

Though respondents have been.given time from 1.5.97 

to ?Lle a statement,no;.stemait has been filed so far. When 

thematter came up for admission today, learned counsel for 

respondents is also not: present. Learned counsel for appli-

cant submitted that he will be satiseied if A-2 representa-

tion is directed to be disposed of by the respondents. 

Subsequently the learned counsel for respondents 

appeared and submitted that he hasno objection to the 

representation being disposed of. 

We accordingly direct the respondents to consider 

A-2 representation and pass appropriate orders within a 

month of today. Application is disposed of as aforesaid. 

No costs. 

Dated, 6th June, 1997. 

PV VENKATAKR'ISHNAN 
ADMINISTRATIVE MEMBER JUDICIAL MEMBER 
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LIST OF ANNEXURE 

• 

Annxure A2: True copy of the representation 
dated 17.2.1997 submitted by the 

applibant to the respondent. 
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